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O R D E R 
 
Per: George Mathan, JM 
 

This is an appeal filed by the assessee against the order under Section 

263 of the Income Tax Act, 1961 passed by the Principal Commissioner of 

Income Tax, Kochi-1 dated 22.01.2019 for AY 2014-15. 

2. At the time of hearing the assessee has filed a letter stating that the 

present appeal was filed against the order of the Pr.CIT, Kochi passed 

under Section 263 of the Act. The reassessment, consequent to the above 

order, was completed by the AO vide order dated 31.12.2019, against with 

the assessee has filed appeal before CIT(A), which is pending for disposal. 

In view of the above reason the order under Section 263 of the Act become 

infructuous and therefore the assessee wishes to withdraw the appeal. 
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Considering the request of the assessee the appeal filed by the assessee 

stands dismissed as withdrawn. 

3. In the result, the appeal filed by the assessee is dismissed as 

withdrawn. 

Dictated and pronounced in the open Court on 24th February, 2022. 

Sd/- Sd/- 
(Ramit Kochar) (George Mathan) 

Accountant Member Judicial Member 
 
Cochin, Dated: 24th February, 2022 
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